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Following to the premature death

& .
of the father of the applicantlwho aied
e serving the Railways) ,he

prematurelY whil
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and his mot}l‘ier represented to the
Railways to give an emplqymemt assista%me/”'
an engagement on compassionate ground E :
in order to over come the distress coml,iiti
of the family of the deceased Railway i
employee , No heed having been paid to thé il
said grievance of the Applicmt,he has
amzaro;ached this Tribun al.U/s.IS of the'

Admin istrative Tribwmals Act,1985,

" Since the grievance of the
Applicant is still pending with the
Respondents/Railways, this 0,A, is hereby L
disposed of with a direction to the
Respondents to consider the grievance

claim
of the Araolicmt(-ertaiﬂ ing to the W
for a compassionate employmmt) within a ‘
period of 120 days from the date of receipt
of a copy § this order, '
Send copies of this order alongwith
copies of the 0,A,
xakiees/to the Respondentsy which they should

treat to be a consolidated remresentation

to the Respondents and free copies of this
order be given to leamed couns:1 for bothf\
sides,
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